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The Additional Chief Secretary to Govt. Har}“‘ma‘.
Development and Panchayats Department, Chandigarh.

The Sceretary,
Haryana Vidhan Sabha Seccretariat,
Chandigarh.

Memo no. GA-2022/ /68 to9 Datedi- /2 " 2L~ .
Un-starred Assembly Question No. 97-asked by Sh. Varun Chauhary,
M.L.A.  (Mullana), regarding to DMake the
Homeless/Separated Cattles.

Subject:

Roads Free from

————

Please find enclosed herewith 10 copies of the reply (both in English & Hindi) to
the Un-starred Question No. 97 asked by Sh. Varun Chauhary, M.L.A. for information and

necessary action please, @/
s

Vs Joint Director, Panchayats

for Additional Chief Secretary to Govt. Haryana,
Development and Panchayats Deptt, Chandigarh. 22—
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Copics of reply are forwarded to the tollowing for information and necessary
action please:-

1. The Private Secretary to Chief Minister, Haryana 15 copies
2. The Private Secretary to Development and Panchayat Minister, Haryana 1 copics
3. The Private Sceretary 1o Finance Minister, Haryana 3 copies
4. The Chief Secretary (Political Branch) 6 copies
3. The Secretary 10 Governor of | larvana 2 copies
6.  The Private Secretary 10 Chief Secretary, Haryana 2 copy

7. The Director, Public Relation, Harvana 5 copies
8. The PS 10 Additional Chief, Secretary to Govt, Haryana,

Development and Panchayats Department.
9.

' 1 copy
The PA to Director General, Development and Panchayats Department | copy
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1,

Joint Director, Panchayats
or Additional Chief Secretary to Gowt. Haryana,

Development and Panchayats Deptt, Chandigarh. 22—




To Make the Roads Free from Homeless/Separated Cattles

97- SH. Varun Chauhary, (Mullana) : Will the Development &
Panchayats Minister be pleased to state the action taken by the Government
to make the roads of State free from homeless/ separated cattles together

with the time by which the above said work is likely to be completed?

DEVENDER SINGH BABLI DEV. & PANCHAYATS MINISTER,
HARYANA
Sir,

The Provision of section 21 (XXVI) of the Haryana Panchayati Raj
Act, 1994, casts upon Gram Panchayats, a duty to construct and maintain
Cattle Sheds, Cattle Pounds and Cart Stands. Accordingly, all the Deputy
Commissioners have been directed to get the needful done by Gram

Panchayats within the limits of the funds available at their disposal.
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